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In this application under section 19 of the 

Administrative Tribunals Act, 1985, the petitioner 

tr. Arjun Shanker claims that he has acquired tempora2y 

status and the notice dt. 3.5.1988 whereby his 

services are terminated is bad in law as it does not 

contemplate 	the pannent of retrenchment compensa- 

tion. According to r. D.C. Joshi for Mr. U.iI. Shastri 

for the petitioner that the grounds for termination 

are vague inThmuch as it does not state that he has 
,- 

been terminated on the groundof medical unfitness 7  

Mr. B.R. Kyada, the learned counsel for the respondent 

has strongly opposed the application and the interim 
- €f - 

relief prayed for by the petitioner, 	 h-vincT  

regard to the fact that the petitioner is continuing -- 

/ since the 	ar 1983 as casual labourer, the petitioner 

be rrotected till 14th June, 1988•L In the meantime, 

the respondents are required to file objection;if any 

with a copy to the other side. Mr. B. R. Kyada waives 

dent, The case be posted for 

ie, 1982. 	
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Learned advocmtes Ir. V.11. Shashtri and lIr. 

.3. Shevde for the auplicmnt anc rescondents resrect- 

ively pro sent. The alicr tion 	ammitted. i.e snonclent 

has filed reply. Interiir relief earlier olven be continu 

ed.\ The I  case be adjourned to 30th Juno, 188 for frrther 

dii: ections. 
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Heard learned advocates Mr. U.M. Shastri and 

Mr. N.S. Shevde for the applicant and respondents 

respectively. Mr. Shevde states that the impugned 

order has been passed by the authority at Ratlarn 

where the petitioner resides and accordingly this 

bench has no territorial jurisdiction. There is force 

in his plea. The petition is accordingly rejected. 
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